BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 627/2018

In the matter of:

Awasiya Jan Kalyan Samiti (Regd.) s BPPLicant

Versus

State of Haryana & Ors.

...Respondent (s)

SUPPLEMENTARY REPORT ON BEHALF OF

MUNICIPAL CORPORATION, FARIDABAD IN

COMPLIANCE OF ORDER DATED 22.01.2020

That in compliance of order dated 22.01.2020, a
status report on behalf of the Corporation was
submitted before this Tribunal on 03.03.2020
through Commissioner, Municipal Corporation,
Faridabad. In furtherance of said report, present
supplementary report is being fiied.
That with regards to remedial action in
Sector-48, Faridabad, it is submitted that the

area in question is totally dry and from last ten

months no waste water has been

discharged/stagnated in the said area. With

respect to construction of new

intermediate
pumping station as mentioned in para no.3(iii) of
the status report dated 03.03.2020, it is

submitted that as a better substitution and

permanent solution, the following Steps have been

taken in the area in question:-
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| i. The sewerage line which is passing through
this area has been completely cleaned from
Sainik Colony to Sector-21A Disposal.
ii. A 300mm diameter sewer line has been laid at
Sainik Colony Chowk (159 mtr.) alongwith traps
to attend the water logging problem at this
site.
iii. A 300mm diameter line has been laid at Kumhar
Wali Pulia Badkhal Village (124 mtr.)

alongwith traps to attend the water logging
problem at this site.

iv. A 900mm diameter line has been laid near Delhi
Masjid Village Badkhal (37.50 mtr.) alongwith

traps for tapping waste water into sewer

network.

v. The trenchless work of 800mm diameter sewer
line at Jheel Chowk has been completed and the
work of laying of sewer line till Sector-21

Disposal is under process.

3. That with respect to issue of remedial action of
sludge / silt, it is submitted that the
Corporation has requested the Chairman, Central
Pollution Control Board, IIT Delhi and the Jamia
Millia Islamia University New Delhi to provide
technology for scientific disposal of silt /
sludge received from the sewerage system and
storm water drains. The copy of request letter
dated 04.02.2020 sent to the CPCB is annexed as

XGEL, Annexure R/1. However, no response has been

received from anyone.

4, That with respect to status of phyto-remediation
or bio-remediation, it is submitted that NEERT
was requested by Municipal Corporation, Faridabad

for the purpose of Bio-remediation of drains. For



this purpose, samples were taken by NEERI twice
from Gaunchhi drain and Bhudiya Nallah. However,
no official communication has been received but
it has been intimated by NEERI officers that
keeping in view the quantum of waste water and
non-availability of additional sufficient space
along these drains, Bio-remediation/  Phyto-

remediation is not possible for these drains.

That with respect to lying of sewer line for the
purpose of covering all of MCF area, for 450 KM
length sewerage network was to be laid under C.M.
Announcement and AMRUT Scheme. It is humbly
submitted that 346 KM of sewer line has been laid
but much progress could not be achieved during
the lock-down period due to outbreak of novel
Corona Virus Pandemic. However, the Corporation
have written letters to the Contractors to
expedited the progress of work as per the
agreement. The copy of 1letters 1issued Dby
Corporation to the contractors are annexed as

Annexure R/2 (Colly).

That with respect to the status of STPs in
Faridabad, it is humbly submitted that a status
report dated 17.02.2020 by the Chief Secretary,
Haryana has been filed specifically on this issue
in OA No.6/2012 in compliance of order dated
22.01.2020. Thereafter, after completion of
tender process, the letter of acceptance for
construction of two nos. STPs of 100 MLD and 80
MLD has been issued to L-1 Agency namely M/s
H.N.B. Engineers Pvt. Ltd. on 10.09.2020.

That in compliance of recommendations of Joint

Committee, an amount of Rs. 1.65 crores has been
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deposited with CPCB (Central Pollution Control

Board). The copy of covering Jletter and the
demand draft of Rs. 1.15 crores is annexed as
Annexure R/3.

8. That in compliance of recommendations of Joint
Committee, the vacant land in question has been
protected from dumping of any waste by putting
barbed fencing around it by Haryana Shahari Vikas
Pradhikaran (HSVP) . Copy of letter dated

16.09.2020 issued by HSVP is annexed herewith as
Annexure R/4.

It is respectfully prayed that in view of
the submissions made herein above, the present
report may kindly be taken on record. It is being
undertaken that directions passed by this Hon’ble
Tribunal, shall be complied with Sincerely in its

true spirit.

Ac
Place: Faridabad Superiﬁ%gggihg Engineer,
Dated: 16.09.2020 Municipal Corporation,

Faridabad



Municipal Corporation, Faridabad
B.C Chowk N.A.T Faridabad -121001, Haryana-India .
Tol. : 0120-2411840, 2411864, 2415549 v

Fox ; 0120-24164066

The Chairman, :
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

ccb.cpeb@nic.in

. Memo No. MCF/SE/2020/ 49,
Dated:- Dl.{ ~O0Q-A0 30

osal of the silt / sludge received from

ater drains (open drains)

Sub:- Technology for Scientific Disp
the sewerage system & strom w :

.Ref:- 0.A. No. 627/2018 - Awasiya Jan Kalyan Samiti (Regd.) Vs State of
| Haryana and Others. (Fixed for 04-03-2020) '

It is for your information that in above reference case, the Hon’ble
rporation to take the remedial

Nationgl Green Tribunal (NGT) has directed this Co
‘measures o the scientific disposal of the sludge / silt coming out from open drains /

. sewerage system. As on today, MCF have no technology how to dispose the silt /
sludge received from sewerage, open nallah / drains during the cleaning. Presently, we
are disposing the same on STP premises.

. Therefore you are requested to convey this office whether any technology

is available for scientific disposal of the silt / sludge received from sewerage system / |

~ strom water system (open drain). If available, kindly intimate this office at the earliest
so that the orders of Hon'ble NGT may be complied with, oA

~ Superihitel 3
. _‘ ‘, For: Commissioner, |
s ' Municipal Corporation, ... -

Faridabad, . .

2 . Copyto:- |
e % v 14, Commissioner, MCF for kind information, please, -

" 3. L4, Add)); Commissioner, MCF for kind information, please. AN

3 ;gmgf_ggg‘l;_;eg;g-mgl{for kind information, please. -
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A - icipal Corporation, Furidabad %g}?
7 A Mtugns-? !?I.t l‘wllllr}nﬂ -I)Inm':lll‘nuum liwlin rh’ {ﬂ"‘ﬁ‘b
AN o R A
Flﬂ —
" From,
Exccutive Englneer,
Division No.-V,
Municipal Corporation,
Faridabad
. To,
MJs. Girdhari Lal Aggarwal Contenclors Pyt Ll
Aggarwal House, -
541, Sector-21,
Panchkula
Mema No. -MCF/XEN-V/2020/ 9Y - Dated- &) ’ 6 _:H LoD

sub- Augmentation and Providing Sewerage System In Farldabad Town Part -A (Construction of 2
« MPS with main connecting sewer) along with O&Mfor 5 years under AMRUT Program-
. Regarding Notice for clause 2 of agreement.

The subject cited-work was allotted to you vide this olfice memo no. MCE/XEN/I1I/2018/133 dated
12-09-2018. The date of start of this work was 25.09.2018 and schedule date of completion has
been extended upto 31.03.2021.

i The pmgxﬁs of work particularly the lay'ing of sewer linc1800mm dia and laying of sewer line at
Jeevan Nagar is very slow which is reflected in daily progress report.

You zre requested to expedite the progress of work otherwise action will be taken against you under
clause 2 of the agreement against you for non-completion of work as per agreement schedule.
- . ' 5
' ‘ Exa%l}g:?ﬁngineer-v
Munlcipal Corparation
- Faridabad
Copy to- A copy of the above Is forwarded to the following for Information pleases ‘
‘1. Commissioner, MCF, . :
2. Chlef Engineer, MCF,
3, Team Leader, Wapcos Ltd, Panchkula,
4. Support Engineer, Wapcos Ltd. Fa;ld abad,

2
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Municlpal Corporation, Faridabad ;’;Ji’ \

A =
£\ DK Chowh N1T Faretaind 1 21001, Harpana foda ljgi’grb{_)
. ‘ TH 0170 PAVIMN PUTIARE 2410040 :
Fan 0AR0 2000400 Jt et (oo -dewt ghimet v

. "“---f*

To
p " M/ Gindhard Lal Apgarwal Contrnctors Pyt Lid.
Apganwal House,
841, Scctor2 1,
Panchkula

. Memo No, -MCF/XEN-V/2020/952 bated-13.07.2020

sub-  Augmentation and Providing Sewerage System In Farldabad Town Part -A (Construction of 2
MPS with maln connecting sewer) along with O&M for 5 years under AMRUT Program-
Regarding Notice for elnuse 2 of agreement.

Ref:- This office memo no.- MCF/XEN-V/2020/947 Dt.- 01.07.2020.

The subject cited work was allotted to you vide this officc memo no. MCF/XEN/111/2018/133 dated
12-09-2018. The date of start of this work was 25.09.2018 and schedule date of completion has
been extended upto 31.03.2021. .

RICRARETL (27 ST

The progress of work particularly the laying of sewer line1300mm dia and laying of sewer line at
Jecvan Nagar is very slow which is reflected in daily progress rcport.

. You are again requested 1o expedite the progress of work otherwise action will be taken against you :
under clause 2 of the agrecment ngainst you for non-completion of work as per agreement schedule. k.

Exm Engineer-¥

Municipal Corporation
Faridabad

‘-A

Copy to- A copy of the above Is forwarded to the following for information please:-

1, Commissioner, MCF. ' )
. 2, Chief Englneer, MCF, .

3, Team Leader, Wapcos Ltd. Panchkula,

4, Support Engineer, Wapcos Ltd. Faridabad.

.
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inal Corporalion, Faridabad &
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Tt 0120 2411048, 2011504, 2015040 b

Fau 0179 2010405 11 scret toted- 4z prrard of

‘-? . .
M/S. Bri} Gopal Construction Co. Pwt. Ltd.

A7/2, Shivaji Apartment, Sector-14,
Rohinl, New Delhi-110085

Memo No. =MCF/XEN-V/2020/€) € C Dated- /< / ¢ '7;//)“” 2o

B (Construction of 1 MPS, 4 IPS

sub- Augmentation & Providing Sewerage In Faridabad Town Part-
; ; ’ , M 5 year under AMRUT

and Sewerage Network with main Connecting Sewer) along with O&
Program -
Regarding slow progress of work.

The subject cited above work was allotted to you. The date of start of work was 22.10.2018 and
completion date is extended upto 31.03.2021. As per provision of revised DPR total length of
pipeling to be laid is 4, 93,179 mtr but against it your frim has executed the laying of 84484 mtr
only as on today; meaning that approximately 14000 mtr of sewer must be laid per month to
complete the work within schedule period.

. While going through the daily Progress Report submitted by our filed Engineers, it is found that
the laying of sewerage pipe line is almost nil during the last four months. Quantum of progress .
achieved by you reveal that it is very difficult to complete this work within the designated time

period. o

Thus, you are directed to take necessary action and push up the progress required to be achieved on

day to day basis, so that the work may be completed in time and PERT chart (Physical &

Financial) be submitted to this office, clearly showing the month wise scheduled of excavation of

work otherwise proceeding as per clause-1I of conifict agreement shall be intimated a

agency. It is also brought to your notice that there will be no further time extension

the work as the Government of India has fixed a deadline i, e, 31
the AMRUT Project. ., .. =

T
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- Acopy of the above I8 forwarded to the following for Information pleases ! -

1.1, ChiefEnglneer, MCF . " " &0 "v w700t T ey

-2, - Team Leader, Wapcos Ltd, Panchkyla, ' 0.
3., Support Engineer, Wapcos Ltd, Paridabad,
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To.l

M/s. Bri] Gopal Construction Co. Pvt. Ltd.
A7/2, Shivaji Apartment, Sector-14,

Rohini, New Delhi-110085 ) ’w .
: pated- 2-9| o7t
* Memo No. -MCF/XEN-V/2020/ V-5

Metwork
MPS, 4IPS and Severage

Sub- Au:}nentallon & Providing Sewerage In Farldabad Town Part-B (Constructlon ofl ’

with main Connecting Sewer) nlong with O&M 5 year under AM RUT Program

Regarding clause 2 Notice ol apreciment,

TN /949 Dt - 09.07.2020 &
Rel~ This office wmcwn no. MCF/NEN-V/20207269 'Dt, - 30.06.2020, MCF/XEN v/2020

MCF/XEN-V22020/955 DA, - 15.07.2020.

The Above work was allotted to you vide this office memo no. - MCF/XEN/1I/201 8/1233 dated O?-l 0—2(?! g wuhda urrile
limit of 13 month. The date of start was reckoned with efTect from 22.10.2018. You have been rcmmdcfl limes an ?rg‘a n
vide memo nos. ciled under reference to expedite the progress of work but no heed has been Pald by you. Time
Extension up to 31.03.2021has been granted to you, which includes 3 months trial period, vide this office memo no.
MCF/XEN-V/2020°$71-875 Dt.-21,05.2020. Till now only 30% work has been executed by you at site whereas more
than 21 months has been passed. Now only 8 months are left 1o complete the balance 70% of work. It shows that the
progress of work is very poor needs to be expedited.

-Owt of 4 IPS none IPS work has been started by you till date. There is no hindrance at site which may affect the
construction of IPS. It clearly shows your negligence towards progress of work. As per DNIT there is provision of
195Km of pipe line whereas you have laid only 85Km pipe line till now. [t menace more than 50% of pipe line is yet to
be faid A meeting was also held with you in the presence of CE-DULB, CE, MCF, and Support Engineers on dt.-
14.07.2020 21 Parchkula in which you had agreed a provide the PERT Chart of the completion schedule. But you did not
take any action inspite of repeated recuest.

-

- In spite of repeated request you did not pay any hieed towards the progress of work. You are requested 1o expedite th

> progress ol work otherwise action will be taken against you under clause 2 of the agreement which read as und e e
“The time allowed for carrying out the work as entered in the Bid shall be strictly observed by the Cont o

be reckoned from the 10th day on which the order 10 commen e C niractor, and shall

J throughout the stipulated period of the Contract be proceeded with all due diligence (fim OT:F‘.’CK"' The work shall

essence of the gonlmcl on-lhe part of the Conlractor) and the Contractor shall pay as com e: 5mg deemed 10 be the

one percent which the Engineer-in- Charge may levy on the amount of the estimated cost olF‘, lh: ::vlt?:l:?\:m‘um l.'l:wqu;:i to

'OrK as shown by

the Bid for every day that the work remains uncommenced or unfini
! nishe
good progress during the execution of work the Contractor shall gl ey dales. And funther, to ensure

be bound, in all i i :
work exceeds one inonth to complete one-fourth of (he whol £ 1he work cases In which the time alloweg for
:ni: ;!:; Con;lmcl ’!ms elapsed; one-half of the work, bel‘orceo::c et o before one-fourth of the Whole 1
shall be liable .ffn;”aﬂﬁima'i?éﬁ I::,s clapsed. In the even of the contractor failing to c%sr:g'l; T‘t;:‘;\e‘”om o
' : ) £ ith his iti
2ald estimated cost of the whole work for e Wich the Engincer-in. Charge, ““;12:!;"1::. t::

ork remaing incomplete; Provided always that

» shall r :
- The Superintending Engineer/Competent xﬁ&tﬁf‘;" ;:“rf;:z\‘m of the estimated:

- L E , _ d hls decision in writing shall be mmiemmm in Wiiting |

ce work is piven to 1

- Acopyofthe above Is 10 the followlna fo- ape.
T G O o
- -2 Chief Enginggr, MCF, . s 24
- £uPport Engineer, Wapcos Ltd. Firldabag,
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. VALID FOR THREE MONTHS FROM THE DATE OF IBSUE
‘DATE. ,

ﬁTﬂG + Ip 1 ‘
. n‘nﬁﬁ"?nvlvsv

pmrderwr_ aa;‘-: mﬂs._ =

~ '"A“-“'-"-

-!.E.ai,i,sn- l lﬂﬂi D3N

rer,e @ X -

-

Scanned with CamScanner



o ST Ar— ’“W@W”mmﬁw“hw B AR l;,mr"‘f\":.!“‘m"g\‘ Ciietl i SR L Mt i

Office of the Executive Engineer, HSVP Division No.2, Faridabad
HSVP Office Complex, Sector-12, Faridabad
Tel.+ Fax: 0129- 2282183 E-mail:xenhuda2.fbd@gmail.com

To

The ADA Legal Cell,

0O/O the Administrator,

HSVP Faridabad

Memo. No. \AS?& Dated:- ()/'P/ b/)g
Sub:-

0.A. No.627 of 2018- Awasiya Jan Kalyan Samiti, Sector-48 Vs, State of
Haryana & Ors.

As reported by the Sub Divisional Engineer, HSVP, Sub Division Na.l,
Faridabad, it is submitted that as per the direction of the Hon’ble National Grcen Tribunal, the

work for providing barbed wire’ fencmg and supply and laying of earth have been completed
before 24.03.2020. The Photographs of 1hc siteis enclosed herewith for 1 your ready reference-

Pplease.
This is :submittgd,:_f'orfyou; kind information and necessary action please.
DA/As above v ' LW .o
| “Utive Engineer '-
HSVP Division No.2
Fandabad

. EndstNo : \J\rf‘g\o) '@O : Dated% g‘—e—zsl)b

| A copy of the above is forwarded to the following for infor.mauon and neceasary , ;.
action please:- J : 1 . '

L Sh, Anil Grover,
2

it Advocatc (vm ¢mail) with the request tn apptalse Hon’ble Nan' '
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